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hearing after the respondents are served.

-",Heard Mr.J.L.Sarkar. Prima‘facie‘
case disclosed. Application 1s admitted,
Issue notice to the respondents. written '
statement within 8 weeks. Liberty to
applicant to apply for early date of’

Mr.A.K.Choudhury Addl.C.G.S.C seeks to
appear for respondents 1 x® & 2. However }

. -notice shall be separately sent directly

to the said respondents and respondent
""No.,..

Adjourned to 19-9-95. for orders.

I
. Vice=Chairman

~

Member

Mr.J.L.Sarkar for the applicant.
NMr.A.K.Choudhury aAddl.c..G.S .C
for the respondents,

At the request of Ir. Choudhury adgour-

ned to 9-11-95 with liberty to file
written statement,
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. . Mr M.Chanda for applicant present
"and prays for ad journment .Prayer allowad
Hearing adjourned to 5.7.96.

Membsr (A)

Member (J)

¥

Leamed AddloCoGoSoCo Mr. AKe

Choudhury for the respondents.
List for hearing on 2=8=954¢

by

Member

. Mr M.Chanda for the applicant. Mr
A.K.Choudhury,Addl .C.G.S.C for the
respondents.
- List for hearing on 29.8.96.

-

e T
.
Mr M.Chanda for the applicant.
List for hearing on 26.9.96.
Memger
L.earned counsel Mr J.L. Sarkar for
“the applicant.
List for hearing on 20.11.96.
Member




i

N

L«M“&ML)
‘QQLR

24X

BRSPSV
il aiad

647i7<ﬂ = 3“5%%“//

Y W‘)/‘M’“
Lo or'eh Do nkt S

Ao 24/ & M /{(7«7)/

ng ,

Ouhe 114/95

g

. M' *‘u

27=3~ 98 Learned counsel Mr.J.Le arka'r ‘Sor.

30.4.97

' t‘r'd'
i
'\

3.6.97

nkm

A
ot

the applicant and Mr.A.K.Chouydhury
. Addl.C+G.5.C. for the respondents are

’
1

present' .
_List on. 30-4-97 for hearlnq.

[

Member . Vi ee-Chairman

J.L.Sarker, who is in-charge of this case has

suddenly become indisposed and unable to argue
the case today. Accordingly the is adjourned
till 2145.1997.

List on 3.,6.977 for hearing.

LY & (',"
Mﬁékr ' :

Vice-Chairman

Heard the learned counsel for the parties:
Hearing concluded. Judgment delivered in open court,
kept in separate sheets. The application is- disposed
of. No order as to costs.

Me%' - Vic%\éng .

~

Mr. M.Chanda has informed that Mr.
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CLNTRAL ADMINISTRATIVE TRIBUNAL

GUJAHATI BENCH 2:: GUWAHATI-5., )
M.‘*.’ .. s
0,R. lg, 114 of 1995 ~
_ TUATND, )
*:?- AN < )
4 DATE OF DECISION 3.6.1997
¥
; Km N. Mencha Devi @ o (PETITIONER(S)
2 f

ADUVOCATE FCR THE

Mr J.L. Sarkar and Mr M. Chanda

Union of India and others

PETITIONER "(S)

VERSUS

RESPONDENT (8)

ADUGCATE FOR THE
RESPONDENT  (S)

Mr A.K. Choudhury, Addl. C.G.S.C.

THE HON!
"BLE MR G. L. SANGLYINE, ADMINISTRATIVE MEMB ER

THE HON

BLE MR JUSTICE D. N. BARUAH, VICE-CHAIRMAN

N

Whether Reporters of local papers may be allouwed to
sce the Judgment ? , o
To be referred to the Reporter or not ?

Uhether their Lordships wish to see tre fair copy of
the judgment ?

Whether the Judgment is to be circulated to the other
Benches ?

4

Judgment delivered by Hon'ble Vice-Chairman




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

-,

‘Original Application No.114 of 1995

Date of decision: This the 3rd day of June 1997

The Hon'ble Mr Justice D.N. -Baruah, Vice-Chairman

The Hon'ble Mr G.L. Sanglyine, Administrative Member

Km N. Mencha Devi, ,
Resident of Chingamakha Liwa ngthou]am, '
Leikai, Imphal. : " aeessesApplicant

By Advocate Mr 'J.L. Sarkar and Mr M. Chanda.

-versus-

1. Union of India, represented by the
Secretary to the Government of India,
Ministry of Press Information Bureau,
New Delhi.

2. The Principal Information Officer,

Press Information Bureau,
Government of India,
' New Delhi.

3. The Assistant Information Officer,

Press Information Centre,
Imphal, Manipur. ~ °~ eeenen Respondents

By Advocate Mr A.K. Choudhury, Addl C.G.S.C..

8)

-----------

BARUAH.]. (V.C.)

The épplicant ‘has approaéhed this Tribunal by £his Original
Application praying, interalia, for induction of the applicant in
the Iﬁdian Information Service Group 'B' or to a post with higher
pay scalg. At present, the applicant is working as Receptionist
in tvhe Department of Press Information Bureau, Imphal, under
the Ministry of Informafion and Broadcast;ing. The contention

of the applicant is that from her present post of Receptionist '



~ there is no promotional avenue and in the absence of the

R _
promotional avenue the applicant cannot work properly. According
to the applicant no employee can serve in a department where
there is no promotional avenue. In this connection the applicant

had already submitted representations by Annexure 17, 18 and 19,

- but to no avail. Hence the present application.

2. In due course the respondents had entered appearance
and filed ‘written statement. In their written statement the
respondents have stated that the department has already ‘writfen
the Fifth Central Pay Commission for creation of two posts of
promotional scale. However, uptil now mno instructions have been

»

received.

3. | It is well acéepted principle that an employee cannot
serve properly withoutﬂ having any promotional avenue. However,
this Tribunal cannot give any direction for ‘creation of higher
post. It is for the department or the authority concerned to

consider about this. ‘ Cons

4, We have heard Mr M. Chanda, learned counsel for

the - . applicant and Mr A.K. Choudhury, learned Addl C.G.S.C.

to

appearing on behalf of the respondents. On-hearing the counsel

for the parties we dispose of this application with the following

direction:

The applicant may fiie representation before respondent
No.1 through respondent NO.2 within a period of four weeks
from the date of receipt of this order and if such representation is

filed within the period mentioned, the respondent No.l shall

conSiderececesees
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consider the same and pass necessary reasoned order. This must
be done as early as possible, at any rate within a period of three

months from the date of receipt of the representation.

5. The application\ is disposed of accordingly. However,

in the facts and circumstances of the case we make no order

- QL

) ' ( D. N. BARUAH )
VICE-CHAIRMAN

as to costs.

[ ‘
ey
( G. L. SANGLYI
MEMBER (A)

| nkm
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IN THE CENTREL ADMINISTRATIVE TRLBUBAL, GAUHATI BENCH,
GUWAHATI,
an zpplication unger secition 19 of the
' CAT Act, 1985,
( 0.2 No. V\by ses.
smti, Km, N, Memcha Devi, eoes Applicant,
-Versus- »
Union of In@ia & OLSe esees... Respondents.
I NDEX.
Sle annexare .- Particulars, Page.
lq—g. — e rertr——— S e el ‘ ) . -
i, 1 Appoihtment ord_er
dated 13.6.1970. 20-23,
2. 2 ppointment order
o | ' | dated 3.8,1970. . 2%, -
3. 3 Zppointment order
ey , 4. 4 . Order dated 6.11,1985 7.
’ i : . (grant of stagnation
T increment).
‘/ 5. 5 sppointment order dated . 28,
S | 3.10.85 as Information
. L Assistant (deputastion),
‘ * ,', . N . .
/‘g % S 6o 6 Order dated 8,4.1986 2-30.
e ) ' (declaration of quasi- :
pe manent., ) |

7.0..000} )
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8.

9.

© 10.
1l
12,
13,
14,
15.
l6.

17.
18,
9.

Annexure,

1
8

o
10
11
12
13
14
15
16

17
18
19

ii -
Particilars.

Order dated 17.9.1986.
Order dated 0. 3.91./

Order dated 13.12.91.
Order dated 27.12.91
Order dated 23.11,92
Order dated 21.,4.92
order dated 12.2,93.

., Office Order dt.10.12.93.

Office Order aét. 150 20930

Order dt. 26,4,95
commanicating selection
of applicant for 1994-95
reward for special |
perfonnanvce.

R@resentation dat. 21.4.92.
Representation dk. 8.3+93.
Representation &. 1.8.94.

Néws Paper cutting
dated 4., 2,91 (Telegraph).

35.
36,
37.
38.
39.

41-42,
43-45,
46,
47,



1. Particulars of the applicant.
Km. N, Mencha Devi,
L}/O,; Late N'.‘ Kesho Singha, |
Resident of Chingamgkha Liwa N.ingthéuj am,
Leikai, Imphal, AN
P.O, - Singjame Bazar,
Ppin - 795003,

2. Particilazs of the Respondents. -

) 1. Union of India,
Represented by the Sécretaxy to the
Gvt, of India, |
Ministry of Press In fo yrmation éufeau,
New Delhd, - |

2. The Principsl Information Offiver,
Press Informetion Bureau,
Govemment of India,
shastri Bhavan ‘A‘ Wing,

Dr. Rajendra Prasad foad, -
New Delhi,

3, Assistant Information O £ficer, -
l ‘ Press Information Centre,

Imphal,

-

3, Partieulars foe which this_gpplication is made
This application is made for against non

exigtence of pmm’t_;ional prospect from the cadre of

T e

receptionist *cecocece
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recept:.oaist in the Departmaat of Press Infommation
Bureau, where the applicant is working as receptionist
in the I!tihal Centre of Press Information Bureau and
algo for a direction to mnsider the applicant for
promo tion in the cadre of Junior Grade of Indian

In fomation Sezvice Group ‘B_‘. in the Pay Scale of
_1400/-? - 2600/~ and also for consideration for higher
prom tion in any other cadre commensurate to
expenence and edacational qaal:.f:.cation of the
applicant and 1Aength of service in the department

of Press Information Buresu and for considerstion of
further pomotional avenue in higher grade of Indian

In fo rmation s%rvice.

4. Jurigsdiction
The gpplicant states that the cause of action

of the case has been arisen within the Hon'ble
Tribun ale

5, Limitation:

The gpplicant states that the case is filed

within the prescribed time period under the CaAT act.

6.  Facts.of the case.
1. That the spplicant is a citizen of India as such

she is entitled ® all the rights and privileges

quaranteethecoee




g;:arenteed under the.donstitution of Indis, 1The
applicmt was initially ap};nintved as Calligraphist
(Junior) under 2ssistant Information Officer, Imphal,
Gb_vt. pf India, Ministry of Information and ¥ Bmdcasting
purely on temporary and ad hoc basis vide office mermo,
No, A.S/II‘/70-ycai dated June 13, 1970, The said ad hoc
appointmént was further extmded Wees £o 1lst July,1970
until further order vide offiCé order dated 3 Zuqust 1970

issued by DematyPrincipal Information Officer, Calatta,

mpies of the gppointment orders dated 13,6.70 and

3.8.1970 are enclosed as Amnexires- 1 and 2

2 That the epplicant vide office order No. A.5/18/71 -
Cal(Part) dated 14.8,72 appointed as receptionist '
temporsrily vwhere sanction was accor&ed upto 28, 2,73 but
withk the indication that the post is likely to oontinue
thereafter. The post of receptionist was originally
placed in the scale of RS, 210-380/- and she was posted
in the imphal Centre of the Press Information Bureau.

Then after receipt of the office order dated 14,8.1972
submitted her resignation from the post of Calligraphist
and the R said resicjxation letter was accepted w.e.f.
30.8,92 anG the spplicant started to serve as receptionist

We€ofe 31.8.,72 in the Imphal Centre of Press Information

Buream .000000000



Bureyu (PIB), The pay scale of the spplicant wés
revised following the acceptance of 3rd Psy Commission
report of the Govt. of India and the gpplicant was placed
in the scsle of Rs, 425 - 6007-. :

A opy of the 14.8,72 is annexed as Annexure - 3.
3,  That the applicant begs to state that there is
no pmwmtional avenue from the cadre of receiptionist
in the department bf Press Infonnation‘Bureax. the
gpplicant after tendering dbout 13 years satisfactory
service to the department of PIB starting facing
stagnation after reaching in the maScinui;z of the scale
- of Rse 425 - 600/~ the department did not take any
steps for mnsideration for promtion to any higher
' cadre in the department of FIB and therefore the
applicgnt. fmstrgted finding no pmgress in service
carcer, However, the department was pleased to sanction
. stagflation increment vide office order No, 2-5/2/83-Csl
dated 6.11.85 ismed by the ac’iministrati\'ré officer, FIB,

Calaatta, -

.. A oopy of the order dated 6.11.85 is annexed

as mnmnexure - 4.

4, That during the year 1985, there were rewirement

'of infommation assistsnt in the Department of PIB,

PaiNGesecesce



Pzuna Bazar, Imphal, acooraingly spplications were
invited and she had volunteered for the depatétion post
to the grade -1V of Central Infommation Service (CIS)
Group 'B* on ad hoc basis and the Ministry of Information
and Broadcasting fdund the applicant suitable and
acoordingly selected her for gppointment on deputation
basis to grade -1V of CIS on ad hoc basis vide office.
“order No, 2-12034/13/85-Estt, dated 3.10.85 issued by the
Under Secfetaiy to the @vt, of India, The applicant
accordingiy joined in the aforesaid Deputation post of
Information assistant (Maifailuri) in PIB, Imphal, w.e.f,
12.3.86 ‘sud she was placed in the scale of 470 - 750/-.
But the applicant opted for depatation dwty allowance
af the rate of 10 percent as the same is beneficial to
her, it would be evident from letter No, A-5/16/84-Cal

dated 1709 . 86,

Be it stated that the gpplicant was declared
quasi pemaneﬁt by the Department of PIB being satisfied
having regard to the q.télity of wok, oondict and
- character of the gplicant vide office' order No.2A-5/3/
86-Cal dated 8.4.84, '

Gopies of letter dated 3.10.85, £,4.86 and 17.9.86

are annexed as Anexire - 5, 6 & 7 respectively.

sorooo.tooo‘c



5. That the gpplicant retained in the deputation

of Information Assistant for a period of five years i.e€.
upto 1lzth March,1991l. The gpplicant was relieved finally
vide office order No, EStt,2/2/91-XIMP dsted 12,3,91
whereby she is directed to report to her parent cadre

and accordingly the applicant reported to her parent
office ias a receptionist. It would be evident from
letter dated 15.,4.91 issued by Assistant Principal
Information O fficer,

6. That the spplicant immediately after resamption of
her aaty in the.post of receptionist iri the month of
March/91 she is emtrusted with same name of work which

she hagd perfo;:med in the deputstion post of Information
Assistant. It would be evident fmm the office order

No, Adm,1/1/90=-IMP dated 2.3.91 whereby she is_asked
go;gsgigt in publicity work and look after all monthly
statements with immediste effect until further order.

The applicant being loyal and disciplined employee |
immedistely carrying out the additionsl dities entrusted hx
to her, The gpplicant was again entrusted with |

preparation of daily editorials for onward transmission

o Head (uarter/Regionsl O0ffice before 12 noon with
immegiate effect until further order . It is sdso

stated that the above dAities wuld bee in addition to

herieeceevee



her nomal duties, This was entrusted vide office
order dated 13,12,91. The gpplicant also entrusted

- with the publicity. woxrk Quring the assistant Infozmatioﬁ
officer's Tur vide order dated 27.12,91, The gpplicant
also .mtmsted with administrastive work in respect of
all Growp - D staff vide order dated 23.12.92, It woulg
be further evident from the ofder dated 21.4.92,
12293, 10,1293 and also from the Telegraph dated
15.2.94 whereby it is directed to utilise the services
of the gpplicant for transiation wxk and other publicity.
work till the fund position improves and the applicant
has carried out all the duties entrusted upon the
applicant by the department time to time in addition to
hef no rmal duties and it is therefore clear that the
applicent is fit, efficient, emperienced and suitale
for soﬁldering higher responsibilities and there is no
aifficnlty for the Respondents to absozd her in the
recently created Indian .Infqﬁhation'service Group ‘B!

or in the post of Information 2ssistant where she has
rendered nearly 5 years serv:‘i.ce on deputation basis to
}facilitate her to pbgmss in sezviceAcareer with.

pmomtional prospectse

Cofes of the orders dated 20.,3.91, 13.12.91,
27.12.91. 23.11092' 21040921 1202093' 10012093' telegram
dated 15.4.94 are amnexed as Annexire - 8, 9, 10, 11,12

13, 14 and 15 respectively,

7. LE N N RN )



T That the department of PIB, Guwashati selected
the applicant for 199495 regard for her special work
® performance vide office order No, Estt.l/52/91-Gau
dated 31,3.95 which was commnicsted to the applicant
vide of‘fice note dated 26.,4.95., Therefore it would be
evident that the gpplicant always found most suitsble
woiker in the department of Préss Info rmation Buresu.
Therefore there shoulé not be any difficulty on the
part of the respondents considering the fact that there
is no pmmotional avenue from the post of receptioniste
Therefore she should be acoommodated in the Indian
Inﬁormavtion Service 'Gmup B' in any existing vacancy
with immediate effect placing her in higher Pay Scale
-and thereafter she should be mnsidered for farther
promotion in the higher Indian Informmation Service

i.e, in Senidr Grade of I,I.s. i. e.ﬁin the scale of

2000 = 3500/=.

A copy of the order dated 26.4.95 is annexed is

anexire - 16,

8. That the scale of applicant presently receiving
after revision of pay scsle by the 4th Pgy Comnd ssion,
she is placed in the scasle of Rs, 1350_36-1440-1800-138—
50=2200/~s The applicant unfortun atély again started to
face stagnation in the month of June/93 snd she

representefecceccee e



represented before the Respondents pointing out that
she faced stagnation on two occasion on€ in the year
1983 and another in the month of Jwe, 1993 also
requested that she may be inducted in the Junior Grade
of I.I.S8. Group B, as Information Assistant which was
vacant at the relevant time when she submitted her

representation to the deptt. ;

Be it stated that the applicant has rendered
5 years service in tlie Depar’dne‘it of PIB and serving
as receptionist about 23 years in the same capacity.

Therefore it is her legitimate expectation she should

be given further p'i:omtion in the higher pay scale,

O | That it is a settled position of law tﬁat every
management mst pmvide realistic opportunities for
promo ting employees to move upward, she was however left
~without any opportunity for last 5 yéaxfs. This is
indeed a sad commentary in the respondents management,
It is often said 'and indeed, admitly an organisation
public or pri§ate des not hire a hand but engages or
employs @ whole man and therefore be given an
opportunity to advance. The opportunity for advancement
is a“reqairemént for progress of any orgahisatj-on.

It is an incentive for personnel development as well.

T‘heoooooooto;



the organisation that fails to develop'a satisfacbdry

| p:oc/echre for pmmotion is bound to pay a severe omst,
misallocation of persohnel, law, moral and uneffectual
performance arro'rig both non-managerial enployees.md
their supervisors., The Respondents have overlooked this
basic requirement of management so far as post of
receiptionist is wncemed, It may be stated that the
petitioner is also randeri._.ng'her Valﬁable éemice for
‘a long time to the @vemment of India like other
reqalar gdvemment emloy ees angd there should be a
diffential treatment. ’Respondent should give f;er all
facilities including pzt;motion, seniority and other
service benefit along with similarly placed regular

govem ment employees.

| 10. That 'ﬁh'e applicant begs to refer o judicial
thinking of the gpex oourt on the gubject, in Raghunath
Prasad Sindh -vs- Secretary, Home, Police Department,
Govt. of Bihar, 1988(8) ATC 220(sC), the Hon'ble supreme
Court has observed as' follows s-

“Reasonable promotional Oppbrb.mities should
be available in every wing Of public gervice that
generates efficiency in service and fosters the

appropriaste sptitude to @grow for achieving

excellence cececesee



excellence in service, In the absence of
promtional prospects, the service is bound to
degenerate and stag‘xatioﬁ kills the desire to

serve pmperiyY,

Accord.ingl_y the Hon'blé Sapreme Court directed the
State of Bilrar to provide at least two pmnmotional
op.portmities' ﬁo"the officers 'of the State Police in the
wireless organisation within six months of the date of

judgement by apprmopriate amendments to the mles,

In Co S.kxRx dyer =vs- K.G.S. Bhat (1989) 11 ATC,.880,

the Sipreme Court again reiterated the same view.

Reference may alsO be made to the decision- of
Zi a1 G=-Din- ~vs~ Delhi Administration (1990) 13 ATC 812
(NDo -

In that case, an officer of the Delhi a@ministration
had-worked in the same post for several years and the
Tribunal directed the respondents 'oo encadre the post held
by ‘him in the main stream cadre shd mnsider him for
appoi}xtment a’gain st the same in acoerdance with the' rules
with consequential benefits. If the respondents felt
that any officér in the service was thereby adversely
affected, the Tribunal directed that a supemumerary post
micht be -operated in the relédvant cadre for the applicant
which might be allowed to laQse with his retirement on

saperannuation,

In theee eoo e



In the present case alsy the @plicant is holdmg

- an isolated post for which there ig no prospects of
pmmotion. Therefore the Hon'ble Tribunal be pleased
.t direct the respondents that the post of the
receptionist be encadred in the main stresm of Indian
Information Service and/or maké at least two promotions
with immediate effect or alteméti\;ely the appliéant be
indicted in Junior Information Service z in higher pay
scale and further provision be made for promotion to
the senior grade of Inﬁorkﬂtion .Seivig:e 6: any other
suitasble aktemative arrangement, with higher pa;Y scale

and with pmmotional prospect.

11, That the spplicent submitted number of represent-
ation since 1992 for redressal of her grievances, xkx

she sabmitten representation dated 21.4.92, addressed
to the Principal Information Officer, New Delhi,
Pointing out that she is facing stagnation for two

occasions in the year 1983 and another likely to be

. faced in June, 1993, She &= bmugﬁt instances to the

notice of the authorities that some of the staff working
as Cbpyist in AIR/Doordarshan etc, have been given ‘the

opportunity of joining in the uypgraded status in

ourse of their service as pvmd;zctioh Assistant and

programme Executive etc. and she also ment ioned -

regardingescscesces



regarding the performance of édditional wokX entrmsted
to hér and also informed thét she had performed the
duties as Information Assistant on deputation basis,
and finally that' she ghould be mnsidered for promotion
in the 'higher post, ‘Ihe{r.‘eafter she submitted another
representation on 8,3.93 wherein the gplicant further
prayed for absoxgtion of the goplicant in the Indian

Information Service, Junior Grade, Group B,, as

s S S S S i

vacant at the relevant time and lastly she has submitted
anotherlf@resmtation dated 1,8,894 vherein she again
prayed for pronmotion in théj Higher pay. scale in
congideration of her 23 years service in the post of
receptionist -but the respondent did nét even replied

to any’ of her representation and finding no other .
altemative way the applicant sgppmached this Hon'ble

Tribunal for redressal of her grievances.

Copies of representation dated 21.4.92, 8.3.93
and 1.8.94 are snnexed as nemres 17, 18 and 19,
12, That the Central Govermment on 4.2.91 which was
reported by the U.N.I, in the Telegraph dated 4,2,91
wherein it is d:eclared that the Gxﬁup c&D enployees
working for the Central GQvt, will be given at least one

pxpmtion.. eveocee



promotion each if ’they hgve stagnasted at the maximam

of their pgy scale for one year,

Relevant portion is qioted below :

"promotions

- New Delhz. (UNI) Grouwp 'C*' and Gmup 'D'
employees working for the Central Govemment
will be given ét least one promotion each if 'they
havé'stagqated at the maximum of their pay scales
for one year. i‘he G)véz;'lment has also decided to
revise the overtime allowanice based on the ;‘evised
emoluments of the ‘employees with retmwective

effect from December.\ lo9g*",

In the light of the ‘a'bov’e declaration of the
Central Govt, the gpplicant is entitled for consideration

of promotion in higher pay scale with immediate effect.

In the light of the above declaration of the
Centrel .Govt. the applicent is.entitled for cnsideration

of pmmotion in higher pay scale with imnediate effect.

A opy of the declaration dated 4.1.91 is annexed

as Anexare = M.

13. That the 4th Central Pay Commission also

disoissed sd taken into onsideration the reqirement

[

of tececsvs e



of pxonbtiénal prospect in servicCe career of Govt,
Bwployees, acoordingly recommended in para 23.1
Chapter 23 Heading Promotion policy where it is

stated as follows 3

. Every énploye,e who joins service,looks

- forward to a satisfacmzy careér of prograssion.

| It is therefore nece.ssar.y that the State, as the
biggest employer, should lay down a fair and well
defined policy for t}ie promo tion of its employees.
That in fact is one of the two basic cnditions
of a good public service,. the other being the
secirity of service, for which care has been taken
in article 311 of the wnstitution and the case

law which has developed on it",

- The aove recommendation also accqated'ky' the
Govt, Therefore case of the applicant deserves to be
allowed with oost. ﬁ’he applicant urged to produce the
 report of the 4th pay commission at the time of hearing.

14.  That this spplication is made bona fide and

for the cause of justice.

7 ‘e 0@ ®a e o
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164 Reliofs sought for s

Under the facts and circumstances the applicant prays

for the following reliefs s

;. - That thé Respondents be direscted to encadre the ;so;at;d
post of raceiptionst held by the applicaetjlohtha main
stream cadrg and cogsider _her for prgmgtiqn in_the _higher
pay scale in accordance with rules Qith consequantial

sarvice benafits with immediate effedt

or

Alterﬁgtivaly the applicant b; absorbed _in the Junioer
grade of ;ndian'jnfdpggtiqn So;vicg, Group 1_}8' in_the
scale of fs. 1400~2600/= and further be considéred. for
promotion in the saqiorbgrgdg,qf indian ioformation

it " - LTS

‘Service Group iB' with immediate effect with all conaequantiall'

'benefits;

-4

or

. ooy . ¢
@ E . e PRIV § . - I

" Alternatively the applicant ba appointed in any suitable
highsr post with higher pay scale aend with premotional
prespect in ths Ministry of information and 8roadcasting,

Govte of India. -

or

. .
L e Ao P - . . Qe e i

That the promotional avenue in service of the applicant

be created

-

24 That any other order or orders as deamed fit and proper
may be- passeds

3. Cost of the case.



The sbove reliefs aré prayed on the following

amngst. other -

1) M r that the appli'cant is servigg in the post

of receptionist for 23 years without any promotion,

®

2 _' For that the applicant stagnated on two occasions
in the year 1983 and June, 1993 during the pwriod of

her 23 ye'ars of service and still facing stagnation,

3) For that Govt, of also declared st least one
promotion if the Govt. Bmployee stagnated at the
-\(‘maximm of pay scale for one year, the applicant also
faced sfagnation on two occasions and lastly in the

month of June, 1993 and it is more than two years the

spplicent is facing stagnation presently.

4) ‘For that remmnendétion of the 4th Central Pay
Comnission recommended for well definied promotion
policy for evexy @vt. employee. |

5) For that the applicant is entrusted with nunber
of additional werks with higher respon sibilities in
addition to heér noimal Work, therefore, deserves - i

promtion in higher pay scale.

6)00.0.0...



6) For that it is settled law that every Govt,

mast have promotional prospect.

}

8. Interim reliefs prayed for :

mring the pendency of the case the applicant

prays for the following reliéfs s-

1) That the 'nespondmts, be directed to cmnsigder
the case pmmotion of the applicant with higher
pay scale during the pendency of thisg application.
The above relief is prayed on ’the gmound mentioned in
paragrsph 7 explsined above, '
9, There is no any other remedy/scope except

filing this gpplication,

10. That the matter is not pending in any ourt of

" of law/Tribunal.

11, Particalsrs of postgl orders =

Postal order No, - - ??éﬁ /-

Date ofk isse - = 2~{ ~95

Issued from - G.P0- Gu=bah:
Payable at ‘ e aww«/‘«—‘\;g\ ,

N\

12, List of Mclogure.

As per Index . _
A Verificatg-on kﬁ.o.oo coce
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ST U R GED SR wE GER GRA ame "= e

1, Mies N, Mamcha Devi, D/o late N. Kesho Singhe,resident of
Chingamakha, Leikai, Imphal applicant in the abows case do
hereby declare that the statements maéa in this application
in paragraph 1 to 13 are true to my knauladged‘and also based

on raecords and I have not suppressed any materfal facts,

1 eign thie verification today i.e. on 2nd Juse, 1595

at Imphal.

LN

o f
N, /é%i/pcéﬂﬁk.lfzﬁuv
. SIGNATURE

\
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anexare = Is

REGL STERED /2 Do

No, A.S/li/?O-Cal.'
PRESS INFORMATION BUREAU.
‘QVERIMENT OF INILZ.

M EMORAN DUM

The undersic_:ned heréoy o ffers Kumari N,Memcha Devi
a purely temporar_y sppointment to a post of Calllgr“phlst
(Junior) in the Office of Press Ind rmation Bureau at
Imphal, on a pay of Rs.130/- in the scale of Rs. 130-5-
160 8= 200~ IB=8-56-EB-8-280-10=300. The appointee will
also be entitled to draw ldeamess and other sllowances &t
the rates admissible under, and subject to the oonditions
laid down in mles and orders goveming the grant of such

allowances in force from time to time,

2. The terms of appointment are as follows :=

(i) The post is parely temporary and st presen&':"
Sanctioned upto F@maly 28, 19711 b\lt is

likely to cpnt:inue thereafter, o

(i3) 1The appointment is purely on ad hoc basis,
end will not omnfer any title to regular
- employment., |

}‘(i ii) The gppointment may be terminated at any time

‘without assigning any reasons.

| _ o | - (39) eevonnnn
h\’/) | o

b <




mnx. I,

(iv) ‘The rointment carries with it the

)

liability to sexrvice in any part of Ingia

or outside,

Other oonditions of service will be govemed

~ by the relevant rules and orders in force

from time to time.

~-

" 3e The gppointment will be further subject to :-

(2

(b)

(9

(Q

Pmdadxiction of a ceftifica te of fFitness
from the ompetent medicel authority (Civil

a rge)n) .

4

'subnftssion of a declarstion in the prescribed

form and in the event of the candidate having

more than one wife living, or being married

" to a person having more than one wife living

the appointment will be subject to his/her

being exempted from the enforcement of the

- requirement in this behalf.

Tgking of an oath of allegeanceffaithfulness
t the Oonstitution;of India (or making of a
solemn affirmation %o that effect) in the

prescribed form, .
Prodiction of the following original
certific ates -
(i) Certificates of educational and other
technicel @alifications.
(1) eeceece



ANnXe le

(1i) Certificate of age -
(ii1) Two charscter certific ates in the
prescribed form : 4
& (1) attested by a District Magistrate or
S.tb Divisional Mggistrate,
(2 from a @ifferent.Gazetted officer or a

Magistrate,

(iv) Certificates in the .prescribed form in
smapport of candidate's claim to belong to a
Schedul ed Caste/Scheduled Tribe community.

(v) Discharge certificstes in the prescribed fomm
of previous enploymmtAif any.

(¢ She should pass a cclligraohy test at a speed
of not less than 0 w.p.m. wz.thin three months

of her gppointment,

4, It may please be stated whether the candidate is
serving or is wnder obligastion to serxrve, another Central
Govemment Department, a State Govemment or a public

autho rity.

Se ‘ If any declarstion given or inforn;tation furmished
by the candidate proves to be false or i'f the candidate
is found to have wilfully sup_pressed any material
in fo rmation ~he will be ligble to iexmval from service

- and such other action as Government may deem necessary.

-

6.......

| Nl}kf&v
b @Jﬁ\i ‘



anx, I.

6'. If Kumari N, Memcha Devi accepts the offer on the
dbove terms, he/she shouléd commnicate hig/her
acceptance to ﬂie.undersigqed by the 25th June, 1970
and report to the Officer-in-;cﬂfxérge; Press Information
Bureau, Gvemment of India, Imphal at the foJ.l_owing-
address on July, 1970. If no reply is received or the

candidate fails to
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ANNEXITe = 2o

No. A.5/11/70~Cal..
PRESS INFORMATION BUREAU,
G VERVMENT OF INTIZe

Cz2LCUTTIA -1, AJQST 3, 1970.

O RDER.

Kumari Ningthoujam Memch(a -l?evi is hereby sppointed
as’a Calligraphist '(Junioz), in the Press Information |
Bureau's Office at Imphal in a pirely tempo rary capacity
and on ad hoc basis with effect from July 1, 1970

(forenoon) until further

sd/-
(Bo Ne Rath:)
Deputy Principal Information Officer.

Copy forwarded to s- .

1. The Accountant General, Calatta.
0ld Qarrency Building, Calcutta-l,

. s¢/- ‘ '
. Deputy Principal Information Officer.
Qopy also forwarded to :-

1., Kumari N, Memcha Devi, Calligraphist (Juniox),
Press Information Bureau,Imphal,

2, Imphal Office with reference to their u.o,
No. 4/1/70-Imp, dated July 30, 1970.

3, Acoounts Brancdh (2 copies). Necessary medical
certificate in respect of Km, N, Memcha Devi

has been obtained from the competent medical
authority and retained in the Personal File.

4, Personal File.
5. Guard File/Log sheet,
6. shri N,N, sinha, -
o sd/- Illegib le.
§ (PoHalder) 4
Administrative Officer.



5
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NO, Ae5/18/71-Cal(Part).
PRESS INFORMATION BUREAU
GOVEMIMENT OF INIE,

CALCUTTA -1, august 14,1972,

. QRRER

Kumari N.Memcha Devi, a tenpbrexyl Calligrephist
(Junior) in the (Preés Information Bureau, Imphal, is
sppointed in a temporary capacity to the post of
Recéptionisf_ (at present sanctioned upto Febmary 28,
1973 but is,lik@ly to ‘mntinue.themaf;ter) in the
scale of Rs, 210-10-20-15-320-EB-15-380 in the
Bureau's Information Centre at In;phal." with em::feCt from
the date her re'éiglation from the post of Calligraphist |

: (Junior) is accepted by the mmpetent azéhority, untii

further orders.

2, ¢ &he wiil be 6n pmbétion for two years from the

date of her joining the‘new post, and if during this
 period her work & cnaict are found to be such as to show
~that she is unlik’ély to become an efficient Receptionist,

she wi‘ll be 1iable to bé disntbarged from service forthwith

3.  Her resigna.tion from the post ©0f Calligraphist
(Junior) notwithstanding, tl’feﬂ benefits under CSR=418(Db)
will be agmissible to Kumari N. Memcha Devi, as she
gpplied for the post of R8ception ist "cl'im*dgh proper
channel. |

sd/-

(B.N, Rath) ,
Deputy Principal Information Officer.

-

k*ﬂw/e)‘ ~A » | CODYoseooe
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Copy tO - : _ ‘
1, Imphal Office together with a spare opy for

Km., N,Memcha Devi, Calligraphést (Jr.). Her
acceptance of the post of Receptionist (in writing)
and resigﬁatio'n from the post of Calligraphist (Jr)
in Imphal Office in terms of her undertaking dated
28,4.7 2, may please be obtained and sent to Calcutta
office for further action, she may also be allowed
t0 join as Receptionist in IC, Imphal, after '
tendering her resignation, prvided her immediate
release des not inconvenkence Imphal Office
s.lbstanr-ti,allyo Aprx;intmént of a gibstdtate in her

place will tae time,

. 2. Information Oentre, Imphal, Km, N, Memcha Devi may
be allowed to r'eport'for duty as Receptionist from
the date the regquired resignation from the post of
Calligraphist (Jr.) in PLB, Imphal, is tendered by
her, pmvided she is formally relieved by Imphal
office to take u;;; the new appointment. On her
joining the post, ’she‘ may also be ;eqaixed to take
an oath of allegiance to the Con stitution in. the
prescribéd foxm.

3. Acoounté Branch (4 copies);
4. Personal File/Guard File/F.No.a.5/10/72-Cal.
5, ghri N,N.Sinha/log sheet.

| sd/- Illegible,

~ o - (R P Chatter; )
/Z) ' Administrative Officer.

Iz o .
W@@j "'."""'—‘A



Annemre - 4,

. Noe &-5/2/83-Cal.
Press Information Burea,
‘Govemment of In dia.

| Calaatta, Novenber 6,1985.
O RDER, '

In pursaance 'of‘zunistxy of Finance, Department of

Expenditure OM. No. 7(22) -G.I11/76 dated 27.7.83,

2.9.83 & 22,10.83 Kum, N, Memcha Devi, -Recéptionist of

PIB, Imphal is granted stagnation increment as personal

pa&y equivalent at the rate of increment last drawn by

her & on stagiation in the scale of pay of Rse 425~15-

'« 530=EB-15-560-20-600/- with effect from 1.8.85 raising

her pay from Rs. 600/~ to Rs., 620/~ i.e. pay Rs. 600/-

plus personal »pay'RB.‘ 20/~ Kum, N, Memcha Devi has been

drawing pay @ Rs, 600/- with effect from 1.8.83."

(N.N, sinha), .
Administrative Officer,

Copy to - ‘. _

le Pay & Acoounts Office»,i Doo_rdarshan,' Caloatta
2. Kum, N, Memcha Devi, Receptionist, Imphal,
3. aAcountant, , -

4, Dealing Assistant - 2 Oopies.

5. Dealing Assistant - Increment,
| 6. . Service Book/éersonal file/Guér.d file.

Sd/- Illegib le,
(No N. Sinha) L4
Admin istrative Officer.
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- Amexmare - S,

MINISTR OF INFORMATION 2AND BROADCASTING.

SUBJECT : 2ppointment to Grade-IV of CIS on deputation
on ad-hoc basis,

Reference P,I,B, 1ID/UO NotesNo.12034/13/85 Estt,
dated 3,10.85 regarding selection of suitable candidates :
sppointment on deputation to Grade-IV of CIS Group 'B*
on ad-hoc basis,

2. 'T™e following officer(s working in PIB, has/have
been selected for appointment on deputation to Grade-IV of
CIs Group 'B' in the scale of pay of Rs, 470-750 on usual
temms and conditions of deputation, On reporting for auty
they will be mosted as per details given against each,

SsNo, Name & Designation, Posting. sShould report
' for énty to
i1, Km, N, Memcha Devi IA(Manipuri) aIO, PIB
Receptionist,PIB PIB,Imphale Psona Bagzar,
mphalo . . Imphal.

3. It is requested that the services of the aforesaid
o fficers may please be plicegd at the disposal of this
Ministry for the said purpose till further orders. The
officer(s) ooncemed may please be relieved with directior
to report for duty as mentioned asbove,

s¢/-

(H, C, JAY AL)

' UNDER SECRETARY T0 TIE GOVI. OF IN DIA
TELEs 38159 2.,

P,1,B., New Delhi,Min, of I&B Note N 0, A-35018/5/85-CLS
dated 29,1.86, s
Copy 0 -

1, Officer concemed (by name),
2, DPIO, PIB,, Caloatta,

Sd/-~ Illegible,
(P.P.Haldar) *
Section O.fficer.
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Anexure - 6,

No. 2~5/3/85-Cal.

Press Information Bugean,
Governmant of India,.

QRDER,

In pursaance of Rules 3, and 4 of the Central Civil
services (Terhporaxy Service) Rules, 1965, I, Kumari Pratim
Ghosh, Deputy Priricipal Information Officer, being satisfi
having regard to the qualityof work, oconduct and character
of the following employees that they are suitable to be
appointed in quasi-pemasnent capacity under the Govemment
of India in the post and from the date shown against each
are sppointed in a quasi-permanent cespacity to the said
post with effect £rom the said date :-
sl.No, Name with present post. Post in which made quasi-
pemasnent with date,

l. shri D,N, S8angma, aALCO asstt.Joumazalist 13.8,76
(Deputation) PIB-cume '
IC—KOhima. ’

2,  Kum, Memcha Devi, Receptionist. 31,8,75
Receptionist,
PIBecum-IC~Imphal,

3, &hri S I.Singh, Projectionist, 11.8,75
Projectionist, _
PIB-cam~IC-Imphal,

4, shri s,Balakrighnan, Stenographer (Jn) . 305,81,
Stenographer (Junior), ,
PIBecum=-IC~Gangtok, _ i

56 shri TN, Mukherj ee, Steno grapher (Jr) 23.6.84
stenographer (Jr.), ‘

6, Kum, Go Sumakumari, Stenographer (Jr.,) 18, 3,85
Stenograepher (Junior) :
PIB~cum-IC-Poxt Blair.

7. ¥Xum, Bina Das, Stenographer (Jr) 1.6.85.
Stenographer (Junior)
PIB, Agartala.

8o &hri S.Majumdar, Stenographer (Jr,) 28,7, 8¢
sStenogrspher (Juniorx), ,
PIB, Calmtta.

/J\/A _ | 9000eccece

o @j)l“
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11,
12.
13,

14,

30

Kam, A.Ibecha Devi,
Calligraphist,
PIB..cam~I1C-Imphal,

shri R,N,Basak,
Clerk Grade I1I,
PIB' Calmttao

shri N,K.Kuwar,
Clerk Grade II (L),
PIB, Paths,

shri K.M,Mighra,
Clerk Grade II(L),
PIB, Calcutta,

shri D,Msschatak,
Librarian-cum-Clerk
IC~-cum-PIB-Port Blair,

shri A.KeNag,
Librarian—cun=-Clexrk,
- IC-qim-Pib-Gangtok.

S84/~ Pratima Ghosh -

(Kum, Pratima Ghosh),
Deputy Principal Information Officer.

Copy to

1.

211 Branch Officers.

A
anx, 6,

 Calligraphist 3. 2.74.

Clerk Grade II, 12.12.85.

Clerk Grade II(L) 24.1.79.

Clerk Grade II(L).,l.12.84,
. Librarisn-ocam- - 17.1.81.

Clerkc'

Librarian-cime  25.11,85.
: Cle.d{. -

Persons mnhcemed (Kum, Memcha Devi, Imphal).

Permnal fileo
Service Booke.
Bill Clexk.

" Guard file,

4

S/~ Illegidb le.

Administrative Officer,
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AMnexure - 7.
No, A-5/16/84-Cal.
Press Information Bureas,
- Govemment of India,
Calmtta. september 17, 1986.

ORDER

On her appointment as Infoimation Assistant on ad-hoc
deputation basis in PIB-cum-IC-Imphal in the scale of
RS, 470=15530=EB=20-650~EB=25~750/~, Kum, N.Memcha Devi
formerly Receptionist, PiB-cumeIC~Imphal, is entitled to
draw deputation (duty) allowance at 10% (per cent) of her
Grade pay in the post plus personal pay of RSe20/- with
effect from the forenoon of March 12,1986, sabject to
the ondition that her pay plus depatation pay will not
exceed maximum of Rs. 750/~ p.m. in accordance with the
Ministyy of Finance (Deptt. of Expebditure) O.M,No. F,1(II)-
E.III(B) /75 dated 7.11.1975 as amended from time to time,

2. The stagnation increment of Rse 20/- pe.m. drawn as
personal pay ink her grade pay as Receptionist will continue
to be admissille until it is absorbed in other increase
. in pay i.e. increments or increase of pay by promotion

or for any other reason.

3. The above fixation of deputation (Duty) allowance
is sibject to post andit and in the light of audit
observation or otherwise over payment if any, shall be
recoversble fmm her in lumpsum,

sd/- Illegible,

(S CoBasu)
Deputy Principal Information
. Officer.
Cory to =

1, Pay & Acoounts Offices Doofdarsha’l, Calaoatta.
2. 2, 1.C.0,, Min, of I & B., Calcutta.

3. 2AI0.. PIB-cum-IC-Imphal.

4, KXum, N. Memcha Devi, IA.

5. Aacointant, ,

6. Dealing Assistant - Bills - 2 oopies.

7. Dealing Assistant - Increment,

8, &hri P,K,D. Sarkar, APIO,, PIB,, New Delhi,
9. Gaard file/Personal file/Estt. Register.

sd/- Illegible,

(N.N, sinha).
2administrative O fficer.

(o) T
A e o
el



zpexure - 8.

PRESS INFORMATION BUREAU.
Q@VT, OF INDIZ
IMPHAL,

¥ ¢

'QFFICE O RDER, .
No. Adm,1/1/90-Imp &t. 20.3.91.

Km, N. Memcha Devi, Receptionist will assist in
publicity work and look after all monthly statements
with immediste effect until further orders.

/
) Le.shyamjai sSingh,
Asstt; ‘Inﬁmation Officer.
Copy to s '
1, N.Memcha Devi (Receptionist)..
2. D.P.I., Gahati office for kind information,
3, Guard file, o

Sd/- Illegible,
: 20. 3t91.

L. shyamjai singh.
Asstt. Information Officer.

o
5T
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No, adm. 3/1/91-Imp,

Press Information Buresu
Govemment of India,
Imphal,

O_R D E R

Imphal, the 13th December '91,

Km, N.Memcha Devi (Receptipni‘st) will prepare daily
editwrials only for onward transmission to Hgr/Regional

office before 12.00 noon with immediate effect until

P

This will be in addition to her normsl dities.

y .

L, Shyamjsi Singh,
Asstt, Information Officer.
Copy to Hgx/Regional Office | ‘ !
(Feedack &ection) for kind '
inﬁomatjono

s/~ Illegible,
13.4.91.
L. sShyamjai SinBh ,
2sstt. Information Officer,

Ebr N. bdat‘d1 a.Dr. .

e
S @/}\;}J |
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annexire - 10,

PIB-cum-IC

Govemment of India,

© QFFICE ORDER.

NO. A.1(1)/91-Imp. at. 27.12.91,

Km, N,Memcha pevi, Feceptionist will look after the
publicity work during the period of 2.1.C's tour to
Regional Office Guwshati, 2I0. will proceed to Quwshati
from 2th Iecember,1991. T

| Sq/- Illegible,

27.12.,91.
(L. Shy amjai Sin gh)
Assistant Information Officer,
Copy to Km, N, ;Memcha Devi, Rece;;fionist.
2. ' shri N, Maigol Singh, C.GI. for
kKind information, |

3, Guard file.,



- 35 -

-

Annexure - 1l.

PRESS INFORMATION BUREAJ.

G VI, OF INDIA,
IMPH2L,

O RDERs
Imphal, 23zd Nove 1992, No. Adm. 1/3/92,

. Km N, Mamcha Devi, recqitiohist will look after
the punctuality and administrative aspect of all the
Grade-IV staff excépt Sweeper and Chowkidar in addi-
tion to her normal duties, she ﬁill. be responsible for
the allocation 'of' dities of the sald staff and the staff
cannot leave office without the permission of the
reclzeptionist. This will come into force with immegiate
effect from today. o
/
. Lo shyamjai Singh,
2sstt, Information Officer.
Copy to s v
APIO (Hwr) for kind information,
and Regional office ﬁor kind inoo mation,
| 83/~ Illegible,

23.11.9 2,
Le.Shyamjai Singh

Asstt, Inf nnatio'n 0 £ficer.
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Mnewure = 12,
PIBaCum~IC,’
Govemment of India,
y _Imphal,
C_ RDER
No. adm, 27/1/92-Imp. dt. 21,4.92,

Km, N,Memcha Devi, Receptionist of thig office will

~ look asfter the publicity work _dearing the tour of 210 to

@wshati for regional workshop £rom 221d to 25th pril

11992,
' sd/- Illegibie,
' 210 409 2e N
(L, Shyamjai singh)
2Assistant Infrmation Officer,
Copy to 3

l. Km, N. Memcha Devi, Receptionist,
h. 2. DPIO, for kind information, |
'30 P Glard fileo

_ /
(L, shyamj ai .Singh)

Assistant Infomation O0fficer,
AN
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- pnnemire - 13,

No. Elect. 1/1/93-IMP. -

PRESS INFORMATION BUREAU,
Q VERVMENT OF INDIA,
IMPHAL,

Imphal, Dated February 12, 1993.
OFFICE ORDER,

Daring the tour of aI0, Imphal to Kohima Office
with effect from 15th February 1993 in oonnection with

“election duty, Km, N, Memcha Dévi, Receptionist will look

after all relevgnt publicity woxk and feéc'baclc serviCe of
this Of fiCéo |
Sd/— Illegible.
12.2.93.

(L. Shyamjai Singh).
aAssistant Information Officer.

Mem, No, Elec.l/1/93-~Imp,
Copy tO =

1) Km, N,Memcha Devi, Receptionist.



Znnexure - 14,
PIB-Cum-IC,
Gvemment of Indis,

Imphal.

OFFICE ORDER.

NO, AdAM.1/193-Impe, @t. 10,12.93.

4

Km, N, Memvha Devi, Receptionist will look after the
pubiicity and other officé work dnring the leave period of
shri L, Shyamj sl singh, 2I0, _imphai for 13th to 24th
Décenber 1993, This issuesiwith Ithe ihstmcfion of
Regional office,

- 8¢/~ Illegible,
11/

(L. Shysmj i Singh).
assistant Information Officer.
Copy to 3~
1. I.DPIO-;in-_-Cilérge Regio*na;l Office for kind
i‘nfomatio.n; : |
2, Guard file,
3. Km, N.Memcha Devi, Receptionist.
/
(L. Shyamjai Singj)
. assistant Informmation Officer.

Pl



znnexire = 15,

~ (ELEPRINTER PHOTO QOFY),

MESSAGE NO TWo (2 . PIB GUWAHATI FEBRUARY 15, 1994.
FROM 3= DPIO, PIB,GUWAHATL,

FOR 3~ 2IC, PIB, IMPHAL. . A X

REFERENCE IMPHAL OFFICE MESSAGE NO ONE DATED
15/2/94. NO REPEAT NO CASUAL TRANSLATOR CAN BE PROVIDED
. AT PRESENT DUE TO BUDGETAR CONSTRAINTS. AI0 IS ADVISED
T UTILISE THE SERVICES OF KUMARI MEMCHA DEVI, RECEPTIONI ST
FOR TT + TRANSLATION AND OTHER PUBLICITY WORK TILL THE
FUND POSITION IMPROVES.
FOM Das GHTI TIME 1510 ON PL’ ACN,

Copy for N.Memcha Devi.

' Sd/- Illegible,
. 12/2.
MESG NO TWO OF GHTI YLS IMPHAL,



annexire « 16,

PRESS INFORMATION BUREAU,
QO VERNMENT OF INDLA.
IMPHEL,.

_NOTE, | .
No. AC.4/1/93-IMP, Dt. 26,4.95.

-

 As per order No, Estt. 1/53/91-Gai, dated 3L.3.95
Km., N, Memcha Devi, Recepticnist and ShrJ. Th. Ibomcha
Singh, Pion héve been 'selected for 199485 rewgrd for t;heir_
special work performance,
Wishing the best in future too.

S¢/- Illegible,

(Loshyamjai.singh)s
Assistant Inforxrmation Officer.

Copy tO s

l. Km N.Memcha Devi, vmvceptionist.
2. &hri Th, Ibomcha Singh, Peon,

3. @ard file



To .

The Principal Information Officer,
Press Information Bureau,
mvemment of India,

chastri Ehavan Wing - ‘&',

Dr. Rajendra Prasad Road,

New Delhi=-l.

(Through proper Channel),

subject :-2 prayer for cnsideration of promotion,

—

sir, | }
with e respect, I beg, to lay dwn the following

few lines for your kind perusal ahd sympathetic consideration,

That, I have been working in the Infommation Centre |
PIF¥, Imphal &s Receptioni}st since Mgast, 197 2. During
this long 20 year service period, about 5 years I have been
serving és an Information Assistant on Deputation basi s.
Being a receptionst, other pubj.icity works and zllied
"4activities are also carried out és and when a2I,0, asks to
® so; mrihg )t‘he period as Infomation Assistant frmom
1986 to 1991, I am tiying to perform my dity at my best
capable level whatever my additicnal assignment entrusted
to me by the Senior Officer has been discharged with sincere
efforts and m-operation,
Moreover, I have now 41:6 completé two stagnation
stages during the period of nmy service. In the year

1983 one stagnation lzpsed and second stagnation will

.ta}ceOOOOOQ e ®0 oo

A |



anx, 17.

tske place on June, 1993, 1In the present scale of
RS, 1350 to 220/-. My present basic pay is Rs.. 2150/~
one instance mey be mentioned in this connection that
gome of the S‘Eaff working as pyist in & AIR/ﬁaofdarsan
etc, have béen ,gix’& the opportunity of gaining the
upgradation status in oourse of their service as production
Assistant and programme Exeaative eté. But for ny present
post what will be the next pm spect.

| Under _s.;ch ciraumstances, ny case, I simply pre'sent
befre your gaoéness) sir, m.ay kindly be mnsidered with
sympathy and humanitarian onsideration to gt an upper
berth in any of thé I& B; AMini.stry.

ConsiGering sll the facts inte acoount, your goodself
will duly oonsider to my simplest gppeal for which I am
ever ready to yield t 2 press clipping, published in
Telegraph dated 4.2.91 is aiso enclesed for your kind

reference,

looking forward to your most sympathetic prudente

judgemente.
‘ Yours faithfully,
S4/- N,Memcha Devi,
: ‘ ~ (N.Memcha Devi)
Enclos~ As stated skove, Receptionist,

.Dated, Imphal,
the 21st april, *92 -
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mnexire - 18,
To
The Principal Information Officer,
Fress Infomation Bureau,
Govemment of India,
shastri Bhavan - 'a'-Wing,

Dr. Rajendrs Prasad Road.
New Delhi-l,. ‘

«

( Through Proper Channel),

Subject --Prayer for mnsiderstion for pmmotz.on .
or a supper time scale,

sir,

With e respect, I beg to appr;oaa'l you 'with the
following few 1in'es. for your sympathetic consideration and
fawourasble action,

That, I was appointed asl Receptionist at the
Infomation Centre, PIB, Imphal on 14.8.1972. since then
I have been working as Receptionist with ho pmmtional
avenue, Aé a result of which I suffered stagnation in
t‘he.year 1983 in the séale of Rse 210-485 (pre-revised and
revi:sed scele 6f Rs, 425600/~ and as per rules one
instalment of sta.giation increment was granted. In the
meantime ;th_e new scale of pay implemented anhd my scale
of pay is Rs.'“l350-22)0/-. At presé’xt my basic pay is
Rs. 2,150/- PsM. and on June this year I shall be reaching
the maximum ceiling of the scale i.e, RS. 2,200/«

Daring the tenure of 22 years of my service at IC-PIB,
Im};hal. once in the year 1986 I underg:me on Deputation

to the post of Inﬁo:.matlon Assisteant (I.A.) gt PIB, Imphal

vide.. et e o

.
X\~
e



annx, 18,

vide, Ministry of Information & Bﬁoadcasting I. D.
Note-A-35018/5/85-’-CIS dated 2.1.,86 t 12.3.91 (i. e
oontifuous period of 5 yezrs) . |

Ten I had been rever"ted to nmy parent post, However
I am gtill ‘co'ntinuing to assist the 2,I1.0, in publicity
 woxk over and above my nommal duty a’s there is no L a, |
at present in PIB, Imphal as per A1,0's Office order
(Copy enclosed .

Ag you are award that in every service, avenue for
promotion are creasted. There are avenue for pmommtion in
respeét of even grade IV staff onsidering their experience
and academic q.lality and léngth of service., If I be
peémmited I can mentioned here some of the inceritive given
to the employees by Govt., The Fourth Centrei Pay Commission
Report - past I June 1986, Chapter 23 heading - promotion
. poliey - writes as "23-1, Ever employees sessescesans
esesecsesssss CBSe law whiCh has develo'ped‘ on it,

4.4, Govt., decided ...‘. sees. 0 promote @fficiency of
administration ", However in my case these long 23 years
I remained in the same post hav:.ng o chamm for pmmtional
prspect of service though I am pOSSessing long working
experience, and higher academic qualification etc, Copies
of the office or_der igsued £fmom time to time by the

-~

authority are also enclosed in support of my contribution

or hElp..ooooo
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- annx. 18.

or help towards the publicity work of the office over
and above nomal work for your kind perusal. |
Sir, may I, therefore, request youlto onsider
if I can be sbsombed in the Junior Grade of the Ingian
inﬁomation Service Gmup-B as l.A. at PIB, Impﬁal which
is now laying vacant mnsideriné my experience and length of
service or may I regiest you that T may be granted supper
time-scale if there is no promtional avenue in my present
post. ., | . o |
With best regards.
. Yours faithfuily,
8¢/~ N.Memcha Devi.

.  (Km, N,Memcha Devi)
Dated , Imphal, Receptionist.

the 8th Mardi, '93.
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Anhnexire - 19,

To

The Principal &@ Infomation Officer,
Press Information Burea,
Government of India,

(Thmugh proper channel}j.

sabj ect s- Request for arrangement for pmxmtion'al
avenue or Selection Grade Scale. |

sir,

I, the undersigned, employee of the Press Information
Bareau, Govemment of India. Imphal, most respectfully beg
to state a few lines for your kind favourable action,

That, I have been completed 23 years of service as
Receptionist at PIB, Imphal having no charms of promotional
avenue, This long 23 years of service I faced two stages
of stagnation, At present, I am under my 2nd stagnation
period. . ' '

That, it is leam that the Govt, intmdiced selection
grade in most of the post which axe likely to occasion
stagnation thmoughout the career of the employee and framed
well defined policy for the promotion of its employees and
decided to underteke cadre reviews of group “C" and “p"
staff where there was acate stagnation, But it seems that
this principle have been ignored and neglected in my case.

That, I submit this representation for your kind
pmompt appropriate action oconsideririg the length of service
as well as the mental strain that I have felt such a long |
period for not getting the chaxms of pmmtﬁ%n in my service
life. ‘ '

If no reply is received within fifteen days from any
quarter in this regard it will be presumed that the repre-
sentation is ignored énd rejected. In that eventuality, I
b11': 74 appmaldl a oompetent forum to ventilate my grievances.

For your act of kindness I shall ever gradful to you,

Yours faithfully,
Imphal, dated sd/. N.Memcha Devi,

(N.Memcha Devi)
aagust,1,1994. Receiptionist,




Annexire = 20,

PROMOTIONSGS,

New Delhi (UNI) : Gmup “C" and gmup "D" employees
workimg for the Central govemment will be given at

least one pmmtiori each 1if they have stagnated
at the_.maximunm of their payscales for one year.
The govemment has als0 dﬂeéided‘to revise the
overtime allowance based on the revised emluments
of the employees with retmspective effect from
Decenbek, i99o.' |
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- IN THE CENTRAL ADMINISTRATIVE TRIBUNAL\Q\

GUWAHATI BENCH \\
GUWAHATI
. )
In Phe matter of :- %
. 0.A. No.114/95
. Miss Memcha Devi, 5 *
..... .Applicant J
- VS -
. Union of India & Others R \§ |
....Respondents %
Written statement for and on behalf of (§ :
N

Respondents Nos.1,2 & 3

1, Bhupen Chandra Das, Information Officer, Press
Information Bureau, Guwahati, do hereby solemnly affirm and say

as follows:- : . .

1) That 1 am the’ Information Officer, Press Information

Bureau, Guwahati and am acquainted with the facts and

Duh e

circumstances of the case. I have gone through a copy of the
. sd .
application . and * have understood the contents thereof. Save and g

except whatever is specifically admitted in this written

statement, the other contentions and statements made in the

application may be deemed to have been denied. 1 am competent {
and authorised to file this written statement on behalf of the “t ‘
respondents. RN

2) That the Respondents have no Comments to the statement

made in paragraph 6(1) & 6(2) of the application.

3) That with reference to the statements made in paragraph
6(3) of the application 1 beg to state that the post of
Receptionist is an isolated post in the North Eastern Region and
there is no promotional avenues in the Recruitment Rules -
which, knowing fully well the applicant had joined the services.
_However, the Ministry of Finance (Department of Expenditure)
vide their 0.M.No.10(1)/E-111/88, “dated 13-9-91 initiated a

scheme for Group- 'C' and 'D' employees to ensure atleast one

conté..n/2.
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promotion in service career.
A copy of the Ministry of Finance (Department of
'S
Expenditure)'s O.M. No.10(1)/E-111/88 datpd 13.9.91 is annexed

hereto and marked as Annexure "A",

Smt. Memchg Devi was considered for promotion as per
Hdqrs' instructions vide their U.O. No.10/11/93-Estt. dated
30.8.93 (copy enclosed in Annexure "B") and was found eligible

for in Situ promotion. *

The Department Promotional Committee meeting held at
Press Information Bureau, Guwahati on 20.10.94 has also examined
the case of the applicant for promotion in  Situ but
vv......found that the posts of Receptionist (and
C.G.1I(L)) are not identified for promotion in Situ in the Ministry
of I&B's 0.M.No0.29/70/91-Admn-II(pt), dated 2.12.1993 (copy
enclosed and marked as Annexure ‘C') and therefore their cases
could not be recommended for promotion in Situ in the absence of

approved pay scale for promotion in Situ by the Ministry of I&B.

Further, in cases where no promotion grade is
‘available, promotional scale is decided by the Finance Ministry.
Incidentally, it is also added that a proposal has already been
placed before V Pay Commission for creating two promotional

scale of Rs.1640/- =~ 2900/- which includes the post of

Receptionist also. (Annexure ‘D).

4) That the Respondents have no comments to the statement

made in paragraph 4 and 5 of the application.

5) That with reference to the statements made in paragraph
6 of the application I beg to state that while the office of the
Press Information Bureau, Government of India - the employer of
the applicant does not deny the efficiency and fitness of the
employee to shoulder additional duties or adjuétme'nt of duty
schedules from time to time in the interest of public service
does not empower an employee to claim promotion to higher

grades.
contd....p/3
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6) That with reference to the statements made in paragraph 7
¢ 8 of the application, I beg to state that the additional services
rendered by the employee is well recogmsed by the Department as
was evident from the statement made by the employee herself at
this point. In recognition of *her work performance, the department

has offered her an honorarium amounting to Rs.750/- as a special

. case.

Since the Indian  Information Service is a Cadre Post
wholely regulated by the Union Public Service Commission, New
Delhi appointments and induction to {t, if any, is also regulated
by the Commission. Press Infqrmation Bureau, at best, can help
recommend the employee's application if she applies for such a

post through proper channel

7) That with reference to the statements made in
paragraphs 9,10,11,12,13 & 14 of the application the respondents
reiterate the statements made in paragraph 3 above.

8) That the applicant is not entitled to any relief
sought for in the application and the same is liable to be

dismissed with costs.

9) That the Respondents crave leave of filing addi. written

statement if situation so demands.

VERIFICATIONS

I, Bhupen Chandra Das, Information Officer, Press
Information Bureau, Govt. of India, Guwahati do hereby declare
that the statements made in this written statement are true to my
knowledge and derived from the records of the case.

1 sign this Verification on this /~—, Xf\’(j\day of
November 1995 at Guwahati.

et

CQ:SC?—&Z:D

(2, of 1 &8, Gowt. of 1240
Guvsahoti

y [P
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“New Dl @ the 13th Sept., 1391

ottsce heaoranduy
oubject ;- Carecr advoncenents of Group 'C' and
Group *D' employces. 3

The undersigned is directed to ssy that as a -

reselt of the recoumendataons of the Four'th Central

- Pay Comnission containéd in pzra 23.10 of Part-I of its \
Report, Selection Gradet in troup 'C' and Group 'D! - b
cadrc2 were aboliched. The Staff Siae of the National
Council (Jin) raised a dewend for revival of selection
Grades in tneSe cadres on.the pround that simultaneous
Cadre Reviews to provide for promotional grades/posts
were also required 15 be conducted. The demand of the
stzff side for revival of Selection Grade could not be.
agreed to. It wae also felt that there is not much scope
fur creation of higher grade&/posts in most . of the
Group 'C!' and 'D' cadres b:cauSe such higher grades/post.
can be identified only on functional justification.

. Reepang this in view, the Government agreed to evolve a
sC.cine whereby Group 'C! and !'D' employees may get
at least one promotign in their service career.  ~

P

2. This matter has accordingly been under consideration
of the Government for some time past and the
president is now pleased to introdute a SChéawe 10 ensure i
at least one promotion in Service career 1o each |
Group 'CY and 'D! employee. This scheme 8h&ll be’
@pplicable to (i) employees who are directly recruited S
+-" - Croup 'C* oi to Group ‘D' postg (ii) employees whose
pay on appointment to.such a post;, is fixed et the
minimum of the scale; ané (iii) emplovees who have not
becen promoted on regular .basis’'even after vne year on
reaching the waximum of the scale of such post, The
scheme will have the following basic featureszi-

f
]
3
.z
3

. (a) Group !C' and 'D' employees who fulfil the
? : conditions mentioned at (1), (1i) and (4ii) 4
: _above will be considered for promotion im - .. 7, ., 4
situ to the next higher scale. - - : .t

—— et
— e e
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" (b) Pramotion in 3itu will be ollowed WJeur ¥ i
é:il,/’ followin, dJui proccsy of praaotion witlh el
/' ” ' reference to scniority-cum=fitncile |
ot . -
"o 1: (c) The employces will get promotion.in .ditu
\\ ) to thcpmxt higher gcalc a¥hilable tO (han
‘ | im the normol line/hierarchy of proidvdon.

‘ Prouwvtion: miade on the bosit of € yuslafy-
in; or cowpiiitive departmental excminstion
or subjict to possessing. or acquiring hisher
yuolatiegtaione will not be treated oo -
promotion: in thc normsl line/hierarchy for
the purpose of these instructions. 1In
cosce where_po promotional grade is
avoilable, prowotional scale will be decided
by the Minisiry of Finance? "The promotional
Brade in case of Staff Car Drivers in the
scale 0of R.950-22-1150-EB-25-1500 will be ~

( b-1200-30-1440-EB-30-18003~ =~ " ",
e o -~ i — o~ . :
(d) Group 'D' employees will retain the
benefit of retirement at 60 years even after
they are promoted in situ to the scale
of ks.825-15-900-EB=20~-1200. On promotion
in ¢itu to any higher group 'C! scale, the
retirement age of 58 will apply.
: \

(e) 1In case recruitment to any category of
: : posts (Group 'C! or 'D') is made both by

: direct recruitment and by promotion, a
proamotee will be considered for prasuvi.iun
in situ from the date a direct recruit
JunTor to him in thst cadre becomes R
eligible for in situ promotion even
thougzh in his™CaSe (in case of promotee)
it will be the second promotion. Similarly,
a direct recruit who was not fixed at
the minimum of the scale at the time of
eppointment will slso be considered for
promotion in situ from the date a direct iy
recruit junior t¢ him and fixed at the
minimum of the scale becomes eligible for
promotion. '

re

(f) Employees given promotion in situ will
continue to be borne on the seniority :
list of the lower cadreé/post snd will be
considered for ijunciional promotion '
against aveilable vacancies as per
provisions of the Recruitment Rules.,

) (g) Even thouzh ;romotion under this schene,
: ' which ie in s=itu, mey not involve
assunption of higher dutiee and respon—
sibilitice, ihe benefit of FR 22(1)(e)(1)

contd. .3/~

* s
.'
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- to furnich details of posis having nodo pramotional grade.

%

- —

“(01d FR 2?-Cz will b. ullowcd while fixfig

poy on promolion o5 o specda) diipoasation. v
However, rueh banctit will not b a)lowd YX
Oyl db the tine nf functiovnaol prandtion i1 \

the towme scalc, . -

I .
(h) In cosec of Group 'D' cmployccs, the stulnatio.
- dncremuent( ) bedng drawn will be token into
aoccount in fixation 2Y poy in the cvent of
pramotipn 4n tilu under the scheme w8 o one
© ‘time dispensation. :

3. Each uvdministrative Ministry/Department widd b

ddentify the posts which huve no promotional grsde in

t'the Minﬁtrmmrgmﬁ%ts
contr51 and furnish the informpation relating to

. dezignation, scale ol pawy recruitment quelificaiions, )
Jutles und responsibilities attached to each such post
2longwith suggestion for zuitable promotionul scale
basecd on coamparable promdtional grcdes generally availa-
ble for the posts of that level to thec Financial Adviser
concernsd. The Financial Advisers after scrutiny will -
tcke up the matter with the Ministry of Finance (Establish-

.isent Division) for prescribing suitable promotional °
8redes -based on an over-z211 consideratione in each such
case.”; ' ‘

e =

. ~,
} e

4, . These orders will take effect from 1ebe9l.

5. "Miﬁistry of Home Affairs etc. are advised to take

"‘.necessary action to consider eligible Group *'C' and D!

employees for promotion in situ - in~accordance with the
echeme contzined in para 2 zboves They are alss advised-7
in accordence with the provizions of Fara._3 above at the
esrliest to the Ministry of Finance. Every subordinate
authority should mcke a reference.to Ministry of Finance -
orldy through the administrative Ministry concerned with
the specific comments of Financial Adviser concerned. -

6. In so fer as the-persons serving in the Indian Audit
#nd Accounts Department sre concerned, these order: are
oA ~fter ennsultation with the Comptroller and

/% \Q"‘%’ | M . :
éé%ﬁ@ - (B. Kumar) _ .
A é}@aﬁ’ Under Secretgryito the Govt. of India,

_ \;}é} Q‘z\% _ - _ .
o . .

]
[ ]

All Ministriec/Departments of the Government cf India
‘(As per standard meiling 1list with us=ual’ number of
spare copies). .
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Loyy also forwarded to (1) Department of Personnel and -
. Training (JCA Sectiﬁn) ~ |
10 copies. D :

(11) Secretary- (staff %m»)
National Council, JCM,
Feroze Shah Road,

New ﬁelhi. '

(41i) Members of the Staff Side of
: }gi National Council of
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"yn various
higher scale cf

of! the post
of _pay. (ke

" ¢c the
SJNCe

e a—

1.

" patash

d)\

o

s

gt

14 pursvance
13,9.1991 ¥

Name
g___s;cale

i
s ——

750-940/-

press Inf

'
.1‘
.

.

Carpen’ter .

 95014C0/-

Fitter‘-Driver
1159e1500/-
Sweeper—cum-vs
’150-940/—
s&eeper—cum-f‘
'750-94_0/-

cnhowkidar
'750«9/:-.'.3;1»--

| No+29/70/9
' Govetnrnent

Ministry of
]

of Incdda
Information and
-

“1ndia rzdio

B

pirsctor ate .general.t hll

+ ol

osmation sureau

Afaiwala

arash

¢aowkic ar-_-cum-!‘ arash

- —

ate of rleld publicity

im Cer wification

\;" L
)) ; ©
al soard .af Fi
. gafaiwala .

€.
Tn G4l /-
. Te - ‘F é! aSY\ '
750-940/-
8, Messenger
~ 750-940/- .
.pirecter
-SVeeper-mm-r arash
750-940/~
.4.
S 750-940/~
N\ L Chovkidar
\ 750-940/~
e Record Keeper
\ 825-1200/-
it C

1-admn 11 (pt.)

sroadcasting

New pelni, 2.12.1993

pay scale on ip-situ .

proT tion (Rse

™

;.'7h5}1b25/f"'

s
.

. 975-1650)_ ‘
129071§qq/— .
775-1025/-
775-1025/-
775-1025/-
775-1025/=

+

775—_'1(_525?[; ! o

775-10257-
775-1025/-

975-1025/~ ‘
7751025/~

950-1400/—

mntd oo

- - =~
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.‘,U(P( |sSlIONSl "OR UPGRADA FION/GRANT OF PROMOTIONAL SCALES B6PF0 ..

Mg/
S.NO. CATEGORY OF POSTS/ NO. OF POSTS PRESENT POSITION SUGGESTIONS MADE L
PAY SCALE ‘ | | .

1 ' 2 3 4 5 -

1. ' Reporters . 4 Isolated posts without - Upgradation of the post inscalc of
(Gr. "B Gazetted of GCS) promotion avenucs Rs. 3000-4500 ’ N
(2000 3500) '

2. Librarian 6 (5&1) -do- .Two running promotion scales of
(Gir. 'C’ Non-gazeticd of GCS) : Rs. 1640-2900 and Rs. 2000-3300 )
(1400-2300) & (1350-2200) = T

3. Calligraplhist 19 -do- Two running Promotion scales of
(Gr. 'C’ non-gazctied of GCS) ‘ Rs. 1400-2300 and 1640-2900
(1200-2040) ’

4.  Rceceptionist 3 -do- Two runing promotion al scales of
(Gr.'C non-gazetted of GCS Rs. 1640-2900 and 2000-3500
((1350-1500 ’ .

5. iitter Driver 1 -do- Two running promotional scasles

(Gr. 'C' non-gazcetied of GCS) of Rs. 1400-2300 and 1640-2900

(1150-1500) ‘

6. Carpenter . i ¢ -do- Two running promotional scales’f
(Gr.'C non-gazetted of GCs) Rs. 1150-1500 and 1350-2200_
(950-1400) ' . ' ' '

Projcctionist T 2 -do- Two running promotional scalcs of

(Gr. 'C' non-gazctted of GCS) Rs. 1640-2900 and 2000-3500
(1350-2200) '
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. Wy o No.Estt,1/18/95-Gau.
A' PRESS INFORMATION BUREAU o\
¢ : GOVERNMENT OF INDIA \o
‘ GUIAHATI .

Ashrag Road, Ulubari,
GU'Nahati’ August 8’19950

Sanction of the undersigned is hereby accorded for
grant of stagnation increment at the rate of one increment
last drawn by in the scale of pa¥ shown below under :- F.R.
26(14) which reads with Govt.of India, Ministry of Finance
gogpgg. of expenditure's 0.M.No,7(20)/E-I11I/87 dated

Name & designation Date of  Amount of Date from Pay with Rf?i
stagnation stagnation admissiblestagnation S.

increment. increment.

1 2 3 4 5 6
Kum ,N.Memcha Devi, 1.6.93 Bs.50/- 1.6.95 B5.2250/- 1st,
Receptionist. Stagnation
Pay B.,1350~30-1440-40~1800~E3-50~2200/~ increment.

The expenditure involved will be met out the Sanctioned
Budget Grant for the year,1995-96 (Non-Plan) of PIB,N.E.R.,

Guwahati and debitable to the following Head of Accounts i~

Demand No,054
. Major Head-2220
C-2(3)-Press Information Services,
. g:2 g 51)-Press Information Bureau, ‘
2

. ‘ 1)(1)-Salaries,
L , .

Dy.Principal Information Officer.

Copy toi:-1. Pay & Accounts Officer, DDK, Guwahati,
2. Kum.N.Memcha Devi, Receptionist, PIB-cum-IC,Imphal.
3. Accountant.
4, Bill clerk.
5. Service Book.
6. Pers nal file.

1

P |

NV
(A.C.Goswant)

Asstt.Information Off;cer.




